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Petition(s) for Special Leave to Appeal (Cl) No(s). 993/ 2007

(From the judgenent and order dated 1 3/ 09/ 2006 in WPNo. 15829/ 2006 of
The HGH COUR T OF AP AT HYD E R A B A D)

CLLECTOR&DST. MA@ STRATE &OCRS. Petitioner(s)
VERSUS

S SUUTAN Respondent ( s)

(Wth appl n(s) for stay

W THSL P(Cl) NO 13080 2007
(Wth appln. for stay and office report)

SL P(Crl) NO 20890 2007
(Wth appln. for stay and office report)

SL P(Crl) NO 209 00of 2007
(Wth appln. for stay and office report)

SLP(Crl) NO 209 10of 2007
(Wth office report)

Date: 26/ 10/ 2007 This Petition was called on for hearing today.

CORAM
HONBLED. JUSTI CEARI JI TPASAYAT
HONBLEM JUSTI CEP. SATHASI VAM
For Petitioner(s)
Ms.D. Bha r athi Reddy, Adv.
For Respondent (s) M. Pr a bh a k ar Rao Vorugati, Adv.

Ms. T.An a m k a ,Adv.

UPON hearing counsel the Court nmade the foll ow ng
ORDER

Four weeks’ time is granted for filing counter affidavit.

(Ganga Thak ur) (Vijay Aggarwal
P.S. to Registrar Court Master



